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prescribed percentages. The element of 
reservation has to be fulfilled in vaca"cies 
filled by direct recruitment and, in certain 
cases, by promotion to the extent reservation 
is laid down for such posts. It would not, 
therefore, be correct to expect that the 
strength of Scheduled Castes and Scheduled 
Tribes employees in a Ministry/Department 
would bear the same ratio to the total num-
ber of employees in that Ministry /Depart-
ment, as that prescribed for their recruit-
ment to vacancies arising from time to time. 
The actual representation of Scheduled 
Castes/Scheduled Tribes, as compared to the 
total number of employees in Class III and 
and IV has boen indicated in the above 
mentioned statement. 

(c) Orders already exist granting ri ~ 
concessions to Scheduled Castes and Sche-
duled Tribes in the matter of direct recruit-
ment, and promotion in Class III and IV 
posts. A number of concessions such as 
at!" relaxation by five years for appointment 
to a service or post, reduced fee for appli-
cation for recruitment examinations or for 
selection to a service or post, grant of tra-
\'elling allowance when called for interview 
for appointment to Class UI and IV adver-
tised posts, application of relaxed standards 
of suitability in the matter of recruitment 
to services/posts etc. have already 
been granted to members of these commu-
nities by Government with a view to increase 
their representation In posts/services under 
the Centre. Apart from these concessions, 
the following two important concessions have 
recently been granted to Scheduled Castes 
and Scheduled Tribes in respect of Class III 
and IV posts/services :-

(i) Prior to !lth July, 1961, the reser-
vation for Schedule Castes and 
Scheduled Tribes applied to posts 
filled by promotion by oclcctlon or 
through limited departmental com-
petitIve examinatioDS In Class III 
and IV, only in those grades in 
which there was no element of 
djrect recruitment whatever. With 
effect from 11th July, 1961, the 
scope of these reservations has been 
enchanced in as much as reservation 
now applies to promotions by selec-
tion or through limited departmental 
competitive examinations in Class 

III and IV even in those grades in 
which there is an ciement or direct 
recruitment not exceeding SO per 
cent. 

(ii) While relaxed standards continue to 
be applied for selecting Scheduled 
Caste/Tribe candidates for reserved 
vacancies in all servlces/pos:s filled 
by direct recruitment, it has been 
provided that in cases where direct 

recruitment is made to non-technical 
and qua, i-technical posts, in Class 
III and Class I V otherwise t nan 
through a written examination but 
the requisite number of Scheduled 
Castes/Tribes candidates are not 
available even after applying the 
relaxed standards, the best among 
the Scheduled Castes/Tribes candi-
dates should be selected h) fill the 
reser\'ed vacancies, provided such 
candidates fulfil the prescribed mini-
mum educational qualifications. In 
order to enable such selected candi-
dates to attain the requisite mini-
mum proficiency, they would be 
imparted necessary in-service traio-
iog. 

Also, a High Level Committee has been 
set up under the Chairmanship of the Home 
Minister on 27th Juoe, 1961, to review the 
performance in the matter of recruitment of 
Scheduled Castes and Scheduled Tribes in 
the services/posts io or under the Govern-
ment of India, Union Torritories and Public 
Sector Undertaking under the control of the 
Govol1lJnenl of India. 
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